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have recommended that leave of members for the periods bldicatea 
ted th f U · each :-absence be gran to e 0 OWing ____________ = 

(1) Shrimati Uma Ro - 19th June to. 12th August, 1867 
y (Second SesslOn) 

(2) :Maharani Vijayamala Rajaram 3rd July to 11th August, 1967 
Cbhatrapati Bhonsa1e (Second Session) and 13th 

November to lst December, 1867 
(Third Session) 

(3) Shri Viren Shah 29th June to 4th August, 11167 
(Second session) and 
13th November to 1st December, 
1967 (Third Session) 

(.) Shri Surendra Kumar Tapu- 13th November to 30th November. 
riah 1967 (Third Session) 

(6) Shri Abdul Ghani Dar 13th November to 15th December, 
1967 (Third Session) 

(6) Shri P. Ganga Reddy 25th July to 12th August. 1967 

I take it that the House agrees with 
the recommendations of the Commit-
tee. 

SEVERAL HON. MEMBERS: Yes. 
MR. SPEAKER: The members will 

be informed accordingly. 

RE ARREST OF MEMBER 
'"'~IR~;;:r (.~) :~'"l<!;~ 

~if, <i<rr;;:r # ~T t~f~ l1!~ gatT 
t ~it orR: # ~~ ~1~T m ~ifT ~ I "4' 
ifi;;:t" ~r ~ arfll"T ~ I lt~r <Ffm;:'!'tm 
<f~ ~ I ttl1 0 tfr~o ~ iii f~ 
~r 1J:.Cf ~ "ff l!fll'f>l>f ~T ;nrr ~ I ~ 
;;:rm "f~~ ~ ~', .rIm iliT tfili~-~ ~ 
;(oii # Of'~ fililiT ~T <:WI a---
MR. SPEAKER: No. you must sit 

down. I am on my legs. Order, order. 
Nothing will be taken down. 

SHRI MOHAMMAD ISMAIL: •• 
SHRI ISHAQ SAMBHALI (Ani~ 

roha): •• 
MR. SPEAKER: If there is any-

thing, you give me something in 
writing. I have only made the an-
nouncement today. When an hon. 
Member is arrested or something like 
that happens. I only announce the 
communication which I receive. It 

"Not recorded. 

(Second Session) and 
13th November to 8th December. 

1967 (Third Session) 
there is anything that you want to say 
particularly. as I said. you write to me 
and we will see what we can do. 

SHRI S. M. BANERJEE (Kanpur) : 
Y~u have not followed him. 

MR. SPEAKER: We will see how it 
could be raised and what could be 
done. After all. we can discuss it. 
Government also will be able to 
gather some information. There is a 
procedure. It is not as though I do 
not want anybody to raise anything. 
when an hon. Member of this House 
is arrested or something like that 
happens. But I only wanted to tol-
low the procedure. All I am request-
ing is to tollow the procedures so 
that the work of the House will be 
easy. 

12.27 hn. 

BUSINESS OF THE HOUSE 
SHRI AMRIT NAHATA (Barmer): 

Sir. I have followed the procedure and 
have written to you. 

MR. SPEAKER: About what? 

SHRI AMRIT NAHATA: About the 
Hazari Report. 
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MR. SPEAKER: That is not a part 
of the arrest. That is a separate 
qua.tion. I am now talking of the 
81'l'eSt of Dr. Ranen Sen and you bring 
in something else. 

SHRI AMBIT NAHATA: 20 Mem-
bers have signed that and we want 
to discuss it in the House. 

MR. SPEAKER: It is really strange 
how we function. We are talking 
about a Member's arrest. I know, 
you wrote to me; and, not only you, 
OB this question and on some other 
questions, hon. Members write to me. 
The Business Advisory Committee has 
fixed up some Government work. 
What is the work-Supplementary 
Demands, the Unlawful Activities Bill 
which we are considering now and 
some Ordinances. I have sent your 
letter and other letters also to the 
Minister of Parliamentary Affairs. 
Time must be found for this. It is 
not as though the Speaker can find the 
time and fix something. If Govem-
l~ent work can be withdrawn, if the 
Unlawful Activitv Bill or something 
else can be withdrawn, I am prepat"ed 
to put in any work. Then, the Busi-
ness Advisory Committee will meet 
and say what business must be taken 
up in the House. Some hon. Members 
want the session to be extended by 
a few days, beyond the 23rd. I do 
not want anything to be done at the 
last minute. If Government wants to 
withdraw the 8Dancial business or the 
Unlawful Activity Bill ..... . 

SHRI NAMBIAR (Tiruchirappalli): 
Yes, Sir; the House will agree to that. 

MR. SPEAKER: If you get up 
whenever you choose, I am not able 
to ask others to sit down. 

I am only saying that because 
20 or 30 Members have signed some-
thing, I cannot change overnight the 
work of the House and put something 
else. Here is the work that was 
oreanised. by the Business Advisory 
Committee and it can be changed by 
the House or by the Business Advisory 

Committee. I have asked the Govern-
ment if they are prepared to give the 
time, which Bill is to be 1VithUawn 
and if they are going to keep to these 
Demands and the Ordinances etc. If 
and when I get a reply that they are 
prepared to withdraw something, I 
will call the Business Advisory Com-
mittee meeting. Even then this may 
not be taken up and some other work 
may be taken up by the Business 
Advisory Committee. It is not in my 
hands. It is with the Government 
just now. You belong to the ruling 
party; so, if you want to contact them, 
you can certainly contact them and do 
what you like. 

SHRI S. M. BANERJEE (Kanpur): 
Sir, I am a member of the Business 
Advisory Committee. 

MR. SPEAKER: I know, you are. 

SHRI S. M. BANERJEE: I want to 
make the position very clear. Yester-
day also Shri Panigrahi raised this in 
the House and today my hon. friend 
has raised the matter that the Hazari 
Report should be discussed. I only 
wish to make it clear that in every 
Business Advisory Committee meeting 
I and other Members of the Opposi-
tion, Shri Rabi Roy and others, have 
demanded that this discussion should 
take place. At that time the ruling 
party was also there. When there is 
a question of pressing for anything. 
they do not press and they come here 
as champions of anti-Birlas. 

12.30 hr9. 

UNLAWFUL ACTIVITIES (PREVEN-
TION) BIIL--Contd. 

MR. SPEAKER: The HOlUe will 
now take up further consideration of 
the Unlawful Activities (Prevention) 
Bill. Shri Randhir Singh to continue 
his speech. . 

'" ~~ f::f~ ("fti!:~) : ;;r.mr 
~r~ ~ ... , ~~ ~l!T if "'I"' i1 ~r 
~if cmrr ffi~ if fri ~,~r ~', 
m~ am \ilf1U ~~ ~ ~ f' I 


